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Learned additional standing counsel
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wants twawecks time to obtain instruction.,It is
submitted by the leamed cainselfor the petitioner
that in the meantime,certain promotions are going to

be given which will affect the petiticneg adversely.
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of this the matter is posted to 6,4.99 for considering
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L\Jf\ \v\\r‘b At W Learned counsel for the petitioner who has filed
MeAe135/99 is not present nor any requestmade on his
QR NS SR behalf seeking adjournment. Shri S.Behera, learned

Addl .Standing Counsel has filed MeA. seeking three
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weeks time to file counter to O.A. The prayer is

allowed . MeA+135/99 is posted to 12.5.1999 for
r-ﬁ@*&/’gf consideration on which date counter to O.A. shall be
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